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if .they were not apprehended under
D.LR.,, the whole defence effort of the
Government would have collapsed? I
may also cite the case of hon. Mem~
ber, Shri Kishen Pattanayak who be-
longs to the Socialist Party who are
not satisfied with the type of defence
efforts that ,we are putting up. bi g
anything at all, they can be called
“ultra-defencists”. He made a speech
against the injustice of revenue offi-
cers in the collection of defence funds
and he was hauled up before a court
of law under D.IR. and kept in jail
without trial for several months until
the Supreme Court could be moved
and he could be released on bail. Do
you mecan to say that this is the way
you are gearing up your defence
efforts? Do you mean to say that if
hon, Member, Mr. Kishen Pattanayak,
was not arrested and kept behind the
prison bars, your defence efforts would
have collapsed? You are doing the
things that you ought not to have
done, and you are not doing the things
that you ought to have done. That
is why we want that the Emergency
should be lifted. We do not trust this
Government with the great powers
that we have given to them.

Mr. Deputy-Speaker:
is:

The question

“That this House is of opinion
that the Proclamation of Emer-
gency declared by the President
on the 26th October, 1962 need not
be continued any further and
hence recommends to the Govern-
ment to advise the President to
revoke the same”

The motion was negatived.
15.05 hrs.
RESOLUTION RE: LAND REFORMS

Shri Nambiar (Tiruchirapalli): Mr.
Deputy-Speaker, Sir, I beg to move
the following Resolution:—

“This House recommends to the
Government to take immediate
steps by way of legislative and
executive measures to bring about
a thorough land reform including
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transfer of ownership of land to
the tiller, removal of rural indeb-
tedness and provision of proper
marketing facilities with price
supports.”

Sir, 1 have the honour and privilege
of moving this Resolution before the
House for its adoption. This is a ques-
tion which is hanging fire for the last
17 years ever since we become free,
particularly after the planned econo-
mic development took place. 'The
Government and the ruling Party has
been teling us that land reforms
would be effected speedily. But I am
SOITy to say that much has not been
done, not only that the land is not
given to the tiller, not only that no
better land tenure is brought in to
effect production of agricultural goods,
but something worse has been done
during all these years. Landlordism
and all its concomitant evil effects de
continue to remain in all colonial and
semi-colonial countries and we have
nothing to boast of towards success
in eradicating the same, No country
which desires progress, which desires
industrialisation, which desires prom
duction of goods, food, raw materials,
clothing and other necessities for the
people, can afford to neglect this task
unless it does it at its own peril. In
the past the feudal system might have
served a progressive role once in his-
tory compared to its earlier forms of
slavery and tribal despotism, but its
continuance any further will only lead
to our national ruination.

I submit that this feudal system
must go for two main reasons. First-
ly, it will enable the peasant, then
the actua] tiller to produce as much
as the nation wants in foodstuffs and
industrial raw materia's and secondly
it will usher in a new era of a diffe-
ront socio-economic order not only
In the countryside but in urban areas.
1 say, remove the fetters of the pea-
sant, encourage him by giving better
implements, credits, fair price and
marketing facilities, and he will solve
much of the present crisis, He wil
enable you not to go in for alms, loans,
PL-480s and what not. He will even
save the nation’s honour, stabilise its
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economy and national defence and
contribute to a well-contented popu-
lation at home. The present rulers do
not want to end this, though they
know that there is truth in the demand
of the peasant. They do not do it
because they find that there is a
selfish desire of the ruling Party
behind this as many of them are con-
nected with feudal lords.or feudalism.
Otherwise, such a phenomenal failure
could not have taken place in this
vital sector. The ruling Party talks
tall about land reforms in season and
out of season with no achievement
whatsoever to their credit. In the
First Five Year Plan itself, on the
policy of land reforms, it is stated:

“The future of land ownership
and cultivation constitutes per-
haps the most fundamental jssue
in national development. To a
large extent, the pattern of eco-

" nomic ang social organisation will
depend upon the manner in which
the land problem is resolved.”

These are not my words. They are
the words of the very planners who
wrote them, May I put a question
that after 13 years of this statement
how much land has been handed over
to the tiller of the land, how much
land "has been taken as surplus from
the landlords and how far has rural
indebtedness been eradicated or
‘brought down? In these answers lie
the success or the failure of the im-
plementation of the reform. I know
that they will claim that they have
removed zamindars and jagirdars and
‘have brought more or less a uniform
system of ryotwari land relations. By
this process, I submit that they have
only filled the coffers of the zamin-
dars and jagirdars to the extent of
about Rs. 450 crores, and I consider
that this was nothing but a windfall
to them who had no reason or rhyme
to claim such huge compensation. But,
on the other hand, what is it that has
been given to the tiller? The tiller
has not got the land, but he is to
serve, instead of under the zamindar
or jagirdar, under another new set of
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landlords who have been created by
such transfers, How did this lessen
the burden of the actual tiller? The
zamindars and jagirdars got windfalls,
as I have already stated, and today,
this amount of Rs. 450 crores of which
Rs. 100 crores have already been paid
and the remaining has been given in
the form of bands—is being used by
thesec zamindars for other purposes, to
corner the national wealth and to
bring much more money into the
blackmarket.

Coming to the question of the land
reforms that have been made with
regard to the ryotwari system, except-
ing for the fact that therc was a pro-
mise of land legislations and certain
measures here and there in some
States, nothing concrete has been done,
I may quote the instance of the Kerala
Agrarian Relations Act in this connec-
tion, the only Act of its kind which
proposed to give substantial conces-
sions to the tiller including ownership
of land over and above the ceiling of
15 acres; that has been quashed by the
Supreme Court, This has put a pre-
mium on having no effective legisla-
tion of this kind. Now, at least, after
so much of agitation, and after walit-
ing for seventeen years, Government
have come forward to say that they
will bring forward an amendment to
the Constitution by way of the Seven=
teenth Amendment and they will re-
move the lacunae and see that these
land legislations are put on the statute.
book. They have taken seventeen
long years for this purpose.

I may also quote the instance of the
Madras Act which also promises some=-
thing like land ceiling, but in effect,
it has not brought any such advan-
tage. In Madras, the land relations
Act has been passed, placing the ceil-
ing at 30 standard acres for individual
holding, giving enough loopholes to
extend it to 60 standard acres for
bigger families, The exemptions given
to sugarcane farming, sugar factorles
and the so-called efficiently managed
farms etc. provide a sufficient means to
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evade the ceiling. In the Madras State,
landlords have made benami gift
transactions in the name of public ins-
titutions, to evade the effect of ceiling.
I would ask the hon. Minister, and I
have asked the Madras Government as
well, to tcll us and the penple how
much land thty have got by way of
surp'us after this legislation. But the
Madras Government have not made a
mention of it for the simple reason
that they know that there is no, prac-
tically no, land to be tzken in the form
of surplus land, as sufficient time was
given to the landlords to partition
their land, write documents in the
regisirar's office and make benami
transactions and do everything in a
completely fool-proof manner so that
no surplus land was left. This is ex-
actly what has happencd in Madras.
and T challenge the Government whe-
ther my statement can be contradict-
ed by the Madras Government or by
the Planning Commission. This was
deliberatelv permitted by Government,
and the Madras Government . knew
that it was going to be so. Still,
they gave enough time to do so. Simi-
lar is the case more or less with re-
gard to the other States as well,

This is borne out by the fact that
no land which has been taken has
been distributed to the tiller in any
State under the ceiling scheme. Let
the hon. Minister tell us whether any
land has been given to the tiller at
all. I have gone through the book on
the progress of land reforms, and I
have searched and searched for sta-
tistics to show that the land has been
given to the tiller, but to my utter
dismay, I have found nothing there.
It the hon. Minister could tell us, I
shall be very happy to have the
figures. Not only have these land re-
form legislations for passing on the
land to the tiller not been satis-
factorily enacted, but even with re-
gard to the land tenure legislations,
T can state that today, there is so
much of uncertainty for the peasant
that any day his land may be taken
away. There is no quegtion of more
land for him or of his becoming the
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owner of the land, but the danger is
that whatever he has is being threat-
ened to be taken away. Not only is
there a threat of its being taken away,
but in thousands of cases, the security
in tenure is a misnomer, as he is ac-
tually only a tenant-at-will without
any records; and large-scale evictions
are taking place with the result that
whatever land was given in the hands
of the tenant is no more going to be
with him, In thousands of cases, the
civil courts go to the aid of the land-
lords as the tenants are wunable to
produce any record of rights. Tens
of thousands of peasants have tilled
the lang till the other day, but they
are now being thrown out as agricul-
iural workers, thanks to the conniv=
ance of the officials of the Government
and the way that our civil courts be-
have. This phenomenon is taking
place throughout the country.

It was against this phenomenon that
in the Madras State, in 1961, thousands
of peasants rose and conducted a
nation-wide or State-wide struggle
wherein 15,000 peasants went to jail
to record their protest. They
want land ceiling to be brought
into effect and the land to pass on to
their hands. But, apart from the so-
called land legislation which has been
passed, to which I have alrcady made
a reference, there is nothing more
concrete, and today I find that in vari-
ous districts of the Madrag State, such
as Tiruchirappalli and Tanjore and in
all wet areas, the lands are being
taken away from the peasantry. The
strugdle presently conducted by the
Andhra peasants against high taxes for
banjar lands and proper land reforms
has taken a State-wide character lead-
ing to the arrests of hundreds daily
even today. I shall presently come to
the question of how much banjar land
is available in Andhra Pradesh and
how this could not have been given,
which will go to show that Govern-
ment are not at all serious about land
reforms. It is only for propaganda
and as g vote-catching device that at
the time of election they talk about
land reforms, and afterwards, they
support the landlords and the money-
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lenders who are behind these land-
lords. Even in the Planning Com-
mission’s proposal for land reforms, a
lacuna was kept deliberately to help
the landlords in the name of resump-
tion for personal cultivation. This is
an invidious way of limiting the scope
of land reforms because the landlords
want to utilise this lacuna in the name
of personal cultivation to grab the
land from the peasantry whenever it
suits them. The Planning Commission
should have taken steps to see that the
advantage of this lacuna is denied to
the landlords. 1 know of cases in
Kerala, Madras, Andhra Pradesh and
wherever I have got information from,
that this lacuna has been utilised for
the purpose of evicting the peasantry.
With all thig and with the history be-
hind of seventeen years, and with the
behaviour of the law courts, the land
reform proposal of Government has
been reduced to a mockery. It has
been brought to a nuliity, and it does
not give any relief to the peasant,

Now, I would take up the question
of giving cultivable waste land and fal-
low land to the peasantry. I find from
the factg available in the progress re-
port, thrat up to 1960, 7.8 million acres
of cultivable waste land were distri-
buted out of a total cultivable waste
land of 54 million acres, besides 59
milllon acres of fallow land, coming to
a total of about 113 million acres.
Should it require 17 years for Govern-
ment to distribute about 7 million acreg
out of 113 million acres? From the
way that the bureaucracy and the Gov-
ernment are behaving in the matter of
the distribution of the fallow land and
cultivable waste land, it can be seen
that the Government are absolutely so
lethargic that they do not care to see
that the land problem is solved in this
country; otherwise, there can be no
justification for this callousness.

I am giving you the figures. The
principal States which account for the
bulk of the uncultivated land other
than fallow lands are as follows:

Andhra—8+1 million acres .
Assam—8.6 million acres
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Bihar—2.7 million acres
Bombay—11.2 mil]lion acres
M.P.—18.4 million acres
Madras—3.5 million acres
Mysore—T7.1 million acres
Orissa—#6.5 million acres
Rajasthan—21.6 million acres
UP—17.3 million acrds

Out of these, they have distributed
practically an insignificant portion. The
sorry state of affairs is that Govern-
ment even today have not got complete
details as to where these lands are si-
tuated how to bring them under culti-
vation etc.—leave alone the question
of giving them to the tiller. As a
result of the abolition of zamindaris
and jagirdaris, the bulk of these lands
have passed into Government hands.
But Government say they have no re-
cords, they have no information, fthey
are unable to utilise these lands. Can
anything be more lethargic than this?
It is most sorrowful that Government
do not know where our land lies. They
have not surveyed them, they have no
facts and figures. If the Government
is a government of the people, if it
had any consideration for the poor
peasantry and the landless, this Gov-
ernment would never have behaved
like this and come forward and said
‘we do not know the facts concerning
thee available waste land and cultivable
land’.

What is the area sown in this coun-
try, all told? 322 million acres. What
is the total area of the cultivable land
and fallow land yet untapped? 113
million acres.

That means, one-third of the total
sown area gtill remains untapped in
spite of the fact that we have so much
of manpower left in the country. With
this manpower, if you utilise all this
land, the food problem of the country
could have been solved by this time
and our dependence on imports from
America under the blessed—and curs-
sed—PL 480 would have ended, and
we would not have had the menace of
the American shadow over the food
we eat. Any human being, any living
human being, can be tamed and can be
enslaved by giving food We treat
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dogs by throwing crumbs. The Ameri-
cang want to treat us by throwing
wheat upder PL 480 and we run after
it wagging our tail. Should we have
come to this pass when we have so
much land available in this country,
when we have so much manpower at
our disposal, when we had 17 years of
political independence? I have no
answer to give to this question. It is
up to the ruling party to answer.

The Third Plan target of food pro-
duction is 100 million tons by the end
of 1965-66. But what is the achieve-
ment? In 1960-61, our production was
76 million tons; in 1961-62, it went up
1o 80 millions; in 1962-63 it came down
to 78-7 million tons, They attribute
the decline to failure of rain and such
other things. This phenomenon is
bound to happen in a country of such
sub-continental proportions like ours.
So we cannot take shleter under that.
You should have explored other alter-
natives. Even granting that the pro-
cesg of decline is arrested, production
is not on the increase to any consider-
able extent. I am afraid we may not
be able to reach our target before the
end of thre Fourth Plan. The Minis-
ter and the Planning Ccmmission must
tell us and assure us that we will be
able to reach the target by the end
of the Third Plan. I challenge him,
and I reiterate that they are not going
to reach the target. If they can, I will
go to the hon. Minister, Dr, Ram Sub-
hag Singh, with a bouquet in my
hands—certainly. But I know that he
is not going to achieve it because they
are not moving in that direction,

Shri Kapur Singh (Ludhiana): Now
he will not give bouquets.

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): I am not going to
China.

Shri Nambiar: Why should that re-
ference be made? I am born to India.
I am an Indian. I have nothing to do
with China. Let us look to oursclves.
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Dr. Ram Subhag Singh: Even after
47 years of communist rule in Russia,
they are still importing food,

Shri Nambiar: Russia will look
after herself, China will look after her-
gself. I will look after myself and my
country and my countrymen including
the hon. Minister.

The annual increase in population is
2:4 per cent and the agricultural pro-
duction ig more or less stagnant, for
the last several years, whatever may
be the reason. Our food imports for
the last 6 years are to the extent of Rs,
962' 7T crores worth, that is, at an aver-
age of Rs, 150 crores per year. It was
only the other day that the Minister
of State in the Finance Ministry, Shri
Bhagat, stated that Rs., 850 crores of
Indian currency is held by the US in
India, mainly the proceeds of sales
under PL 480—which is about one third
of the total money in circulation here.
What els> can be more ignominous
than this? The total money in circula-
tion is Rs. 3,000 crores, but about thou-
sand crores of rupees are in the hands
of the Americang here in India. They
are holding it in our currency. But
the hon. Minister said that ‘we have got
control so that the Americans may not
be in a position to utilise it as they
want'. That is no solace, no defence.
The fact remains that we have got
ourselves in India indebted to the ex-
tent of this huge amount of American
currency, besides the foreign ex-
change in respect of which we are
already indebted. We are paying
interest on the foreign ex-
change that we get to the extent of
575 per cent, which only a money-
lender of the American type will
charge. If they wanted to help, they
would not take 5:75 per cent interest.
This ig our miserable condition.

Shri Kapur Singh: How much in-
terest does he want to pay?

Shri Nambiar: Now I come to the
question of helping the peasaniry to
produce more. The Third Plan pro-
mised to secure reasonable and stable
price to the producer taking into ac-
count the cost of production so as to

o L]
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give him sufficient incentive. But all
that has been only on paper. As usual,
the moneylender and the millowner
take away the produce immediately
after the harvest at a low rate and
sell them later at 3 very much higher
rate. Government are unable to stop
this plunder by the middleman who
takes away all the fruits of labour of
the ;easantry....

Shri Sheo Narain (Bansi): There is
no quorum in the House,

Mr. Deputy-Speaker: There is

quorum.

Shri Nambiar:
quorum. ...

{There is enough

That is axactly the reason why we
have today unfortunately high prices
for foodstuffs. Exploitation of the
agriculturist and lack of capital for-
mation in that sector are due to lack
of facilitieg for marketing agricultural
produce so far as the agriculturist 1s
concerned. Hundreds of crores of
rupees which otherwise would go to
the improvement of land are taken
away by the millers and moneylender-
cum-banias, Even the British ICS
officers were well aware of the magn-
tude of the problem in those days.
These problemg have only become ac-
centuated now. The old Royal Com-
mission on Agriculture had to note that
‘in no country are these differences
(between the prices of producer and
consumer) greater than in India where
production is in the hands of a large
number of petty cultivators who for
the most part lack most the financial
resources and the necessary storate tu
attempt any regulation of their selling
in accordance with the state of market’.

At present, the market exploitation
of the peasantry is widespread and
well-knit in the country, A careful
study of market behaviour would show
that the moneylender-cum banias have
the upper hand in the marketing of the
village agricultural produce, The poor
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peasant who borrows from the money-
lender is obliged tg sell his produce
to the same person. His bargaining
power is go limited that he sells a
major part of his produge immediately
after the harvest, at a least competi-
tive price. This is corroborated by
the findings of the Foodgrains Inquiry
Committee.

When the tempo of the arrivals iy
down, the price goes up. Since the
difference between peak and trough
is wide, the magnitude of money in-
volved is high. At the some time, the
actual consumer is also not left ouu
As is our experience, the prices of the
foodgrain go up. All this wide margin
of profit is taken by the middleman.
That is why the margin between the
wholesale and retail prices of food-
graing remains so high,

15.30 hrs.
[Dr. SAROJINI MAHISHI in the Chair]

Only the other day this was discus-
sed. It was said that by fiscal mea-
sures, prices could be controlled. Al
fiscal measures have failed. Today, the
wheat prices in Delhi are around
Rs. 29; rice in Madras is selling at
Rs. 75 per bag—the good variety; the
coarse variety sells at Rs. 65 per bag.
It was never so in the history of
Madras State, except in the black-
market davs of 1942-43, world-war
days, when the black-market price
was this. The Jack of holding power
on the part of the producers and
market fluctuation create hazards,
especially of far-reaching consequ-
ences.

I do not want to take the time of
the House. Even the Third Plan
speaks of the extension of State trad-
ing in suitable directions. It is our
experience that in the last decade, des-
pite all the assurances, Government
adopts a callous attitude to the whole
affair of State trading in foodgrains,
which is a long standing demand. The
limited, partial experience of State
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treding in foodgrains was encouraging,
no doubt. For instance, the Economic
Survey of Indian Agriculture has cor-
rectly.emphasised that it may be poin-
ted out that the effect of changes in
the net government supply to the mar-
ket is stronger than that of the equi-
valent increase in production, as the
latter is only partly reflected in the
market supplies. State-irading in
foodgrains alone is the remedy for
something towards price-control.

I am concluding, Madam Chairman.
Government should take steps to-
wards  land reforms  and in-
troduce State trading in a
wider field. On!y then the pro-
blem can be solved. Otherwise, if the
food problem remains the same, if raw
materialg for our industries are not
available, if our economies stagnate
and we have to depend on outside
help, it wil bring us ruin. We are not
against Government’s measures in
these matters, but we want the Gov-
ernment to take bold steps towards
implementation of land reformg and
not protect the feudal lords. If Gov-
ernment does not do that, people wil]
have no go but throw out the Govern-
ment. In these circumstances, I
request that my Resolution may be ac-
cepted by the House.

Mr. Chairman: Resolution moved:

“This House recommends to the
Government to take immediate
stieps by way of legislalive and
executive measures to bring about
a thorough land reform including
transfer of gwnership of land to
the tiller, removal of rural inde-
btedness and provision of proper
marketing facilities with price
supports.”

There are some amendments,
st TAREE qrEA  (arEEr) |
# wegT F@ §

"z wAT FCHTL & i w
& o Qo wir-gume st
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T ¥ fay, o & S
Frex w1 qi® F7 ATH TN
fa g & A (W
§ UHT) AT @ qATA
F7AT, qi9-AEEE afr-
arT &7 fam wEm A
FETadT Gl A F1 qHar
F T T & wfiw oA
F1 wiwgrat ® faqom,
qUHOT FT FOGETAT I
WA FCAT AT qedl
w1 fired 9T agmar
¥ ag-arg fowq ®Y
aafwa giaami 1 «9-
a1 Foar wfmfaa g,
faa grawT 39T T
AT F2H FEG Al
Shri D. S, Patil (Yeotmal): I beg to
move:

“That in the resolution,—
after ‘rural indebtedness’ inseri—

“provision of adequate eredit to
the agriculfurist.”

Mr. Chairman: The Resolution and
the amendments are before the House.
Shri P. Venkatasubbaiah,

Shri P. Venkatasubbaiah (Adoni):
The Resolution moved by Shr
Nambiar is not a new one,

Shri Sheo Narain: Madam Chair-
man, is there a list of speakers before
you for this also? I am the only
person who stood up but you called
somebody who did not even stand up.

st WA qEE Wi o,
qg SET qgT ATA & | WX TW ¥
fodr wTy e @ww &gl f=zar @, ar
56 & @1 WA arar searq 3 e #
e # fagr 9@ A W § w1 farwa
‘aeY gnir | wEfed # frEwE s
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[ TwAaF ared]
STedT 5 5% weTa F f99 Wy ger
¥ agT faar @

awmefa agiam : @ wEAE 9%
FYTT GTAT %7 4=q[ 2@ 3T T H- F
& T T FHET FIA |

Shri P. Venkatasubbaiah: After
all, the Congress Party is in
power and it is wedded to the princi-
ple of land reformg since its famous
Karachi Resolution, The entire agri-
cultural economy and social  justice
depend upon this. Mr, Nambiar has
stated three points in this Resolution:
immediate reforms for transfer of
ownership of land to the tiller, removal
of rural jndcbtedness ang provision for
proper marketing facilitieg with price
support. The report of the Planning
Commission on progress of land re-
forms says on page 249

“The progress of tenancy reform
as well as the imposition of ceil-
ings on agricultural holdings will
lead to a substantia] increase in
the number of small peasant
owners...... Here it is proposed
to review briefly the four main
aspects of agrarian reorganisation,
namely (1) consolidation of hold-
ings, (2) land management proc
tices, (3) development of cooper-
ative farming and (4) development
of cooperative village management
as the objective towards which the
village economy i3 to be
reorganised.”

We would review now how far our
‘Government has succeeded in the last
16 years. We should not forget that
this is a State subject and whatever
be the wishes of the Centre, they have
tn be implemented by the State Gov-
ernment, Much headway hag not
been made by the various States in
the implementation of land reforms.
In several States laws on land reform
have bheen enacted but there ig justi-
fiable criticism that the tiller of the
<01l has not become the owner. The
frudal elementg have circummvented the
. .

/
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laws and the position is just as it was
before the laws. I do not know how
far the Centre can ask the State
Governmentsg to reorganise the whole
system. The land revenue machinery
has also to be thoroughly rearranged
and reorganised, Without reorganis-
ing the implementing machinery,
no reforms will do good,
The Central Government ghould dis-
rusg with the State Governments and
see how effectively these land reforms
could be implemented.

About rural indebtedness, the report
of rural credit survey had recently
been published. It savs that in spite
of our spending crores of rupees and
pumping enormous amounts in the
agricultural sector through community
development, through co-operative so-
cieties, through panchayati raj, to the
agricultural department, agricultural
indebtedness has not been wiped off
so far., On the contrary, agricultural
indebtedness hag increased. So far as
the co-operative sector is concerned, I
would just like to quote from the re-
cent statement made by the Minister
of Community Development. He said:

“Against a target of Rs. 512
crores set up by the State Govern-
mehts for the supply of short and
medium-term credit during the
last year of the Plan, to co-ope-
rativeg supplied Rs. 228 crores in
1961-62. The provisional figures
for 1962-63 are Rs. 256 crores and
the estimate for 1963-64 is Rs. 318
crores.”

They say the progress is not up to
expectation. They have stated several
reasons. I can say that though the
Government is expending enormous
amounts by giving credit to the far-
mers, the amounts have not reached
the farmers, the reason being that the
land tenure system is so defective in
the States and even to this day the
tiller of the sqjl will not claim the
ownership and will not be able to pro-
duce his patta to the credit sociely lo
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get the loans. The other defect is that
the credit that is being given to the
farmers is very much diversified,—
there are three or four agencies oper-
ating—with the result that those who
are in power, those who can wield
some influence, could alone get the en-
tire credit that is being given by the
Government and not the ordinary
peasant

Therefore, the first thing that the
Government should do, is all the ins-
titutional credit should be channelled
only through one source. Unless that
aspect is seriously tackled no amount
of credit which is being given to the
farmers will remove their indebtedness
nor will their production target go up.

Mr. Chairman: I request the hon.
Member to conclude now.

Shri P. Venkatasubbalah: These are
the main problems which I wanted to
place before this House. But I would
like to tell Shri Nambiar that this
party is wedded to land reforms policy
which is being pursued in all the
States. My only request to Govern-
ment is, wherever there are loopholes
they should be plugged, and wherever
the reforms have been done, where
there are anomalies and where there
are defects, they have to be remedied,
and that land reforms ghould be
brought thoroughly and exhaustively
as immediately as possible,

Mr. Chairman: Shri Ranga. I re-
quest hon. Member to co-operate with
me,

Shri Ranga (Chittoor): 1 do not
know what our hon. friends have in
their minds when they talk about land
reforms. We thought, when we were
initiating the movement against the
zamindari system, that all land reform
meant the abolition of the zamindari
system and thereby getting the owner-
ship of land conferred upon the pea-
sants who are themselves cultivating
the lands. So far as the ryotwari sys-
tem is concerned, we wanted tlre ten-
ants under the ryotwari pattadars to
be given gecurity ol tenure over a
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period of years: not that the tenants
should become the owners. The ryot-
wari pattadars were the owners; their
tenants should be given security of
tenure over a period of five years, say,
in six to 10 years, as wag the case in
Ireland and in so many other European
countries, wherever there wag tenancy
legislation,

We wanted also the rents to be re-
duced and made reasonably low. When
the pattadar wanted the land for his
own cultivation, he must be free tp
resume the cultivable right over his
land after giving one year's notice to
the tenant, This ig how land reform
wag understood then. It was that iden
of land reform which was supported by
the Congressmen as a whole, by the
then Communists, by the then Congress
Socialist Party and all other leftists
ag they were then known. It was thad
movement that led us not only in the
three South Indian States which my
hon, friend has mentioned, but alsp
in a]l the States in India
I am glad to say that due to the ins=
piration given by Mahatma Gandhi and
the dynamism provided by the leader-
ship of the Congress Party, as it was
then that we were able to get rid
of the zamindari system in all the
States. There is not gne State now
where there is zamindari or jagirdari
system. So, there are no landlords.

Who are the people that we have
now? It has become a fashion for
my communist friends to go on saying
that the peasants themselves who own
20 or 30 acres or even 2 or 1 acre are
landlords. They style them as land-
lords and land monopolies. I know
what they have done in Soviet Russia
and also in China. Before that, let me
say that it would be a bad day indeed
for India....

Shri P. Venkatasubbaiah: Are not
those people who are having hundreds
and thousands of acres now landlords?

Shri Ranga: In regard to those few
big landlords in each village—there
may be three or feur in each village;
probab!y in the Kurnool district, from
‘where he comes, there are some-in
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[Shri Ranga]
regard to those about whom my hon.
friend seems to be worried, I might
say that there is the land ceiling legis-
lation. Whether it is right or wrong is
another matter. Whether we approve
of it or not is another matter. But
it is a fait accompli and it is there.

My friend, Mr, Nambiar, has com-
plained that quite a number of them
indulged in benami transactions and
30 on. First of all, it was wrong on the
part of Government to have question-
ed their right of ownership. Having
done that, they have given the freedom
to these people either to own their
land in a joint family fashion or dis-
tribute it among all the coparcemers
within the family. They have distri-
buted among themselves and prostrat-
ing before thig law, they have brought
themselves within the purview of the
land ceiling legislation. If my hon.
friend wants in the communist fashion
to run after them, hunt them and drive
them also into landless people, he is
welcome to do it, but I am certainly
not in favour of it.

So far as all those peasants are con-
cerned, they have got to function
within the land ceiling legislation and
they are not expected to get more than
Rs. 500 per month. My hon. friends
are all go very keen that every indus-
trial worker should be paid not less
than Rs. 100 per month; ie. Rs. 1200
per annum. That is the minimum.
Regarding the maximum, according to
their own INTUC rules, they admit
anyone who earns up to Rs. 500 as a
worker, A person is allowed to be
treated as a worker if he gets an in-
come of Rs. 500 a month. But so far
as the peasants are concerned, they are
to be treated as land monopolies, land-
lords and exploiters, merely because a
few of them, may be three or four
in any village who are the richest peo=-
ple there, would be getting Rs, 500 a
month and not more, according to the
land ceiling legislation, they are to
be treated as landlords and land

monopolies. I protest against this atti-

tude and 1 am opposed to it

MARCH 6, 1964

Land Reforms 4324

Who is the tiller? According to my
communist friends, only the agricultu-
ral worker would be the tiller and the
others will not be treated astillers
at all. I question that. We accept
them as tillers. At the same time, we
treat the land-holding peasants—whe-
ther they are ryotwari pattadars or
pattadars who have come into the erst-
while zamindari arcas—as tillers of
the soil.

These people are the owners to-
day. Are we to dispossess them? If
the Communists were to have their
own way, they would have gispossess-
ed them. They have done it in Soviet
Russia, in China and other Communist
countries. And, they would do it also
in the name of the tiller. This is the
game they are out for. Therefore, 1t
1s most necessary for hon, friends like
Shri Venkatasubbaiah and various
others, who come here representing
the rural areas and who, at the same
time, have got the wrong idea that
the agricultural worker alone igz the
primary, the principal and the most
sacred pleasant and al] other people
who have got their pattas, who are
land holders, who are cultivating their
own land are not as good people as
the agricultural workers and therefore
they must all be set aside and
dispossessed.

Shri P. Venkatasubbaiah: I did not
mean that.

Shrimati Yashoda Reddy (Kurnool):
You are giving a wrong interpretation.

Shri Ranga: I stand corrected so
far as you are concerned. But one
thing is clear, that all these self-em-
ployed, land-owning peasant owners
have to be treated as tillers. They
have becn given land and their land-
holdings have to be respected. Their
rights to their land have to be respec-
ted. That is not the attitude of the
Communists. That is exactly the reason
why I wish to warn my hon. friends
on the Congress benches against. ...

Shri S. M. Banerjee
Your friend ig sitting there.

(Kanpur):
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Shri Ranga: I want to warn them
against these Communists and I hops
they would not walk into their trap.

Corﬁlng to the other gquestion, my
hon. friend said that in the name of
personal cultivation they are evicting
people. Where is the question of evic-
tion. Here ig a tenant. Is he an
owner? According to the Communists
he is an owner today and tomorrow he
would be dispossessed. According to
ug these tenants are not owners, The
ryotwari pattadar is the owner. The
tenant is a gentleman who has been
brought in to assis!: him in the work
that he has to do. He is a tenant at
will. Any time he may be removed.
1In order to protect him there was the
tenancy protection legislation in most
of the States. Especially, in the State
of Madras, I may tell you, it was in
1953 that initiative was taken by Rajaj!
as the Chief Minister, to pass that legis-
lation in the very same district where
my hon, friend, Shri Nambiar, was
operating. T do not know where by
operates now. The tenants were pro-
tected there. Afterwards that legis-
lation was extended to the whole of
Madras State. Now in Andhra Pra-
desh also a similar legislation has
come to be passed. It has come in
many other States. Wherever it has
not been passed, I would like it to be
passed. We would have no objection
to it. But so far as the ownership
rights of the peasants are concerned,
we must be very clear that so long as
those people continue to cultivate their
own land, take active interest in the
cultivation of their own land and con-
tinue making the contribution that

. they are making today to our produe-
tion, to our employment market they
ought mnot to be distrubed. Their
rights should not be endangered in
any way, and in every possible man-
ner the States should take steps, by
various means which have been sug-
gested here by wvarious hon. friends
including the socialist friends, in order
to strengthen them.

In conclusion, let me say that I
stand for the abolition of land revenue
from all these land-Rolding peasants.
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The whole of it should go except for
a nominal fee which would cover the
expenses of keeping land records, They
should also be given rural credit at
rates which are not higher than those
rates at which capital credit is being
offered to industrialists, The banjar
lands that are there with the Govern-
ment should be distributed to the
many landless people in the country.
But it is indeed a treaclrerous move
that is being made by our Communist
friends by asking the Government to
give away the land to the agricultural
workers, only to be dispossessed from
all those landg the next day our Com-
munist friendg come into power. The
Communists wish to play this mischief
and we are opposed to this mischief,

Shri Muthu Gounder (Tirupattur):
Madam Chairman, I rise to support the
Resolution moved by Shri Nambiar.
I have heard the two extreme views,
one from the Communist side and the
other from the Swatantra side. I have
also heard the view of my hon. friend
from the Congress side. T find that
all parties are for land reforms, land
ceilings and similar things. As far as
implementation is concerned, every
party accepts that it has not been per-
fect or complete or gg much as it was
expected. Even the Government or
the Treasury Benches accept that the
implementation has not been up to
the mark. They may say that they are
doing something to implement it and
it will be done in due course,

We are now reviewing the position
of implementation of land reforms in
this House through this Resolution. We
see how implementation is being done
from our own viewpoint. Shri Nam-
bhiar may be watching the implementa-
tion from the point of view pf his party
and Shri Ranga from the point of view
of his party. Ag far as DMK Party is
concerned, it is always for land re-
forms. We want reforms not only in
land but in other spheres of society
also so that we mayv achieve our
object of a socialist society, but it
should be by democratic methods.

+ While implementing the various land
reforms, we should see to it that our
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[Shri Muthu Gounder]

agricultural production is not affected
in any way. Implementation of land
reforms meang land to the tiller, re-
moval of rural indebtedness, provision
of proper marketing facilities with
price support and similar things men-
tioned in the Resolution. When we say
land to the tiller, we have to define
as to who the tiller is. Shri Ranga
hag clarified certain points gnd created
some suspicions on the question as to
who the tiller is. It is true that a
tiller is one who tills, but there may
be tillers owning many acres of land.
Certainly, we are not going to imple-
ment the plans to suit the tastes of
very big land owners who are owning
hundred acres and more and empioy-
ing 10 or 20 labourers and then
exploiting the toils of the labourers.
When we talk of land reforms and
implementation of land reforms we
mean the small peasant who tills his
own land.

While introducing land reforms we
have to take special care to see that
there is no fragmentation of lands,
which is a dangerous thing which we
all want to avoid. It is more dange-
rous than the land being in a few
hands. If there is fragmentation, agri-
culture may not be economic and it
may not give enough to the farmer.
Then we will have to go in for collec-
tive or co-operative farming and all
other evils will come in its wake.
Even in Russia, after so many years
of experiment with collective farm-
ing and joint farming they have found
that such methods will not give the
desired results. In Russia it has been
a failure and the result has not been
up to the mark. So, if we also intro-
duce so many land legislations, there
will be fragmentation and we will
have no other alternative but to resort
to ro-operative or collective farming.
1 think Shri Nambiar by introducing
this Resolution and so many other
resnlutions, so far as land reforms are
concerned, is slowly trving to take
our agriculture to the status of
Russian ogricultural economy. In that
cage, we will not be able to produce
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anything and we will be in the same
position as Russia is.

Even in Russia, after so many.years
of experiments with cultivation, they
had to take some lessons from some
democratic countries, as far as land
policy is concerned. Mr. Khrushchev
has stated in a recent bulletin:

“....one should not stand aloof
and shut oneself up in one’s own
shell. It would be foolish to study
the achievements of foreign
science for the simple reason that
they have been scored in a capita-
list economy.”

Because they are not able to produce
as much as Government wants, he
even went to the extent of threaten-
ing them.

“If workers do not want to study
or introduce anything new, if they
find it too difficult to comprehend
the achievements of science and
practice, continue stubbornly to
clutch at the old, these people
should be removed and others put
in their place......

We have millions of wonderful
people, millions of educated
voungmen and women who are
burning with desire to build a
communist society. These people
should be promoted.”

16.00 hrs.

We are able to find out from all
these things that these collective farms
are not working properly. After 50
years of pood work and good farming
Russia still has to get foodgrains from
America. Even this year they have
to import foodgrains worth Rs. 250
crores, By this I do not mean to say
that T want to support only Russia or
be against Russia and Soviet policies.
We have to take the pgood things
whether they are from the Com-
munists or from democratic States.
As far as agriculture is concerned, we
have to take any good thing that is
there in any State.
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We are able to see that New Zea-
land, Australia, America and Egypt
are having the maximum yield per
acre.. Simply these reforms and ceil-
ings will not do. We have to give
incentives, prices and other _things.
Rural indel;tedness is there still every-
where. On account of Shri Raja-
gopalachari's Agricultural Debt Reliet
Act a large number of debis were
cleared at that time, but now they
have grown. Even after so many
years of block development schemes
and other things agricultural debts
are still on the increase. Unless we
give some price incentives, there is
no chance of the agriculturists get-
ting good Tremuneration and a good
income. We may give him loans from
societies, through block development
schemes, under any scheme of foreign
loans or at the rate of 44 per cent as
desired by Professor Ranga and as are
given to other industrial companies;
even then he should have the capa-
city to repay the loan. The agricul-
turist should have enough capacity
and that will come only if he gets
good remuneration out of his produce.
That should be our motto and we
should fight and work for that till the
end. Then only we will be able to
do anything to implement it; other-
wise, implementation of land reforms
will not take us anywhere, or to a
healthier place than where we are
now.

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): Mr. Chairman, I rise
to oppose the Resolution which has
been moved by my hon. friend.

Some Hon. Members: Why?

Shri Shinde: I am going to explain
it. But I rise to oppose the Resolu-
tion moved by Shri Nambiar.

Shri Nambiar:
be opposed.

Therefore it has to

Shri Shinde: I know, the points
which have been incorporated in the
Resolution moved by Shri Nambiar
are very important®and quite vital
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from the point of view of increasing
agricultural production.

An Hon. Member: Still you oppose
it?

Shri Shinde: The hon. Minister will
enumerate the various measures which
have been adopted by the various
State Governments to increase agri-
cultural production vis-a-vis land
reforms, rural indebtedness and avail-
ability of agricultural credit. But my
objection to the Resolution is based
on a point of principle. I do mnot
think, Shri Nambiar, an intelligent
Member as he is, is unaware of the
Constitutional provisions of the Indian
Constitution. I might draw his atten-
tion to the Seventh Schedule of the
Constitution. In the Seventh Sche-
dule, List II—State List, entry No. 14
refers to agriculture, entry No, 18
refers to land, entry No. 28 refers to
markets and fairs and entry No. 30
refers to money-lending and ralief of
agricultural indebtedness. Therefore
all these matters which have been
raised by Shri Nambiar are matters
which come within the purview of the
State Governments, In fact, the Indian
Constitution has been framed with
some democratic objectives in view, I
think, the framers of the Constitu-
tion had quite valid reasons to include
all these items in the State List. But
as Shri Nambiar is a believer in a
particular political philosophy......

Shri Nambiar: I am prepared to
amend the Resolution so as to make
a recommendation to the State Gov-
ernments,

Shri Shinde: In his Resolution he
has suggested the taking of executive
and legislative action. He has sug-
gested that Parliament should take
that action.

Shri Nambiar: I would say, “recom-
mends to the State Governmenta”,

Shri Shinde: Mr. Nambiar in his
Resolution says. ...

Shri S. S. More (Poona): Madam,
.are we not discussing a Resolution
which is ab initio illegal?
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Shri Shinde: Mr. Nambiar is a
strong believer in centralisation. He
does not believe in federal constitu-
tion. We know how disastrous have
been the results in Russia due to
centralisation. They have a highly
centralised State and we know how
the centralisation in the Soviet Union
has had disastrous effects on the agri-
cultural production in that country. I
might draw the attention of Mr.
Nambiar to the fact that due to the
situation that prevailed during the last
30 to 40 years in the Soviet Union,
the agricultural production did not
increase at all. In fact, ] might quote
Mr. Khrushchev himself. In one of
his speeches of 27th June, 1962, he
drew the attention of the agricultural
workers in the Soviet Union to the
fact that the agricultural productivity
in the Soviet Union was one of the
lowest in the world. He said that to
produce 100 kg. of milk in the Soviet
Union, they required 8.77 man-hours,
while in the U.S.A. for producing the
same quantity of milk they required
3.9 man-hours. Similarly, to produce
100 kg. of beef in the Soviet Union
they required 42 man-hours while in
U.S.A. they required 7.1 man-hours to
produce the same quantity of beel
That shows that the productivity of
Soviet agriculture was 2 to 6 times
less than that of American agricul-
ture in the field of animal husbandry.

Then, Madam, Mr. Nambiar has
suggested that Parliament should
arrogate to itself the subjects which
have been entrusted to the State Gov-
ernments for legislation and ecther
measures. If the Centre arrogate to
itself the responsibilities in respect of
the agricultural production, the agri-
cultural production would suffer to a
great extent. I might refer to the
agricultural productivity of the Soviet
Union as compared to other countries.
It is 68 per cent as compared to that
of US.A, 77 per cent as compared to
that of Canada and 35 per cent as
compared to that of Sweden. The
U.S.S.R’s agricultural production is*
equivalent to that of Spain. The
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House might be aware that Spain is
one of the feudal countries and the
Soviet agricultural produétivity
favourably compares only with that
of Spain. So, my contention is that
if Mr. Nambiar wants that*the Central
Government should assume to itself
all these powers, then, I think, in
India agriculture would not prosper
or would not progress at all. In fact,
during the last 10 years, especially
after the Plan period, we know that
there has been a substantial increase
in agricultural production. We know
that it is not adequate to our require-
ments. But that does not mean that
there has not been any increase in
agricultural production. During the
first two Plan periods, our agricultural
production has increased upto 35 to 40
per cent. That means it is anywhere
between 3 to 4 per cent per annum.
Even if we study the development of
agriculture in different countries, we
find that our agriculture is also develop-
ing. So, the measures which are being
adopted by the Government of India
and by wvarious State Governments
are, 1 think, in the right direction
As Shri P. Venkatasubbajah has sug-
gested, it may be that there might be
some inadequacies and some defects in
our approach and in our measures etc.,
but the Government of India are tak-
ing active measureg to see that the
various defects are rectified and the
necessary progress is achieved in the
field of agriculture,
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oft oA Afeare ¥ @1 gEew @&
& A war §, § 99 &7 o gue &
oY & 91 ¢ uFs I FT FE
T gt B uF qfaare fom ¥ y sfa
gi, far  wfm &1 "gro fay fomet
T 7 § 99 & A § F AT
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T HaT & g & 99 &7 qHdA Fn
£
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[= Tw@aF a7EA]
16-13 hrs,
[Mgr. DEPUTY-SPEARER in the Chairl
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ot ag Fgr wn FF 5aY ot 3 g
ag <Y g3 a1 faum §, & s wmEar
g fr g confe afwuq, 78 ot Fra
WA § 48 O fea wi wm F A w
faame frar #ar & w1 v=9 fFm
wea £ A adl 7 qfw U F A
# =t Far & 7 oW 98 o WAt
duiree fagas g @ § a8 WiW 99K
FTA #1 AT g @ ¢ W w5 w5
HERT §H Tow Hal g foamat 4 awr
o ogEl ¥ & R A 9y 7 X
THE FTAT WETEN §, FTET HEWA
T wrE {F weAr ey & adf
qF §IA § | WO A /L wwA § qfw
quT< wEy & f fewr @i #1 mfes
T a1 4g.FL | gOT 98 78 F1 fF 43
£ uFE 1 g fow® wr§ qAOrE
TGt ErT & S FAE A AW AT
#f FH¥ TEC N Tg qw fEerr
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wga 3, fF @ §F & & oIy A
T & T w0 qHe FF (e
#1 SraTgT T4 &, T € § 0
T T ST IR TN AT A
aH awd, #el & we G gem !
w GF dnt ¥ wer 930 g@ AT §
W fr g A qB T QA qF A I
aued &, g gy & W St 79 A
waTe ¥ e 7@ fHw g 7

gadt g ag ¢ fs o "
frafeor 7% w Say it wfos T
fret g S@oT Gre A g T
winga foadi § &7, 1@ 70099 §
o & gE wEArd w1 OAHRT F

g1l

Mr. Deputy-Speaker: Dr. Ram
Subhag Singh.

Some Hon. Members rose—

Mr. Deputy-Speaker: There is no

time now.

Shri Gauri Shankar Kakkar (Fateh-
pur): I move that the time be extend-
ed by half an hour for this Resclu-
tion, permitting Resolution under
item 3 of the agenda to be just moved
by the hon. Member.

Mr. Deputy-Speaker: Is that the
sense of the House?

Some Hon. Members: Yes.

Mr. Deputy-Speaker: If the House
agrees, 1 have no objection. But !
think we have discussed the food
gituation already. Then the Food
Ministry’s Demands are coming up.
Why extend the time?

Dr. Ram Subhag Singh: I am very
happy that this Resolution was moved
by Shri Nambiar.... .

Shri Gauri Shankar Kakkar: What
about my motion? , The House is
agreeable to extend time.
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Mr. Deputy-Speaker: All right. Half
an hour more for this. Shri Gauri
Shankar Kakkar.

Shri Gauri Shankar Kakkar: ] rise
to support the Resolution moved by
Shri Nambiar., There are three
ingredients to this Resolution. I
believe the ruling party cannot in
justice be opposed to any of these
ingredients mentiongd in the Resolu-
tion, because it has pledged itself not
once, twice but on several occasions
to conferring the ownership of land on
the actual tiller or cultivator. That
is one part. As regards the secound,
there also it has pledged itself to wipe
out rural indebtedness in the country.
The third part is about marketing
facilities to the rural producers. It
is easily said here that it is a State
subject and so we have no jurisdie-
tion to discuss it. Once the D.LR.
rules have been promulgated and are
continuing, we can interfere with any
State enactment, as there is this
Emergency, war and everything. There
is now no legal bar for this Parlia=
ment,

In some States, there are many land
reforms Acts but I can safely say that
after their implementation, zamindary
and feudalism have been abolished
but another class of bhoomidari has
been created. There should be some
limit to the owning of such persons
having more than 100 acres. On ac-
count of the ceiling in U.P., I challange
the Government to tell me, how many
acres of land in U.P. had been actual-
ly taken over and handed over to the
landless labourer or other cultivators.
I assure you—not a single acre. If the
records of registration are inspected,
for day and night registration has been
going on at district headquarters to
avoid the ceiling acreage. What about
rural indebtedness? The present cre-
dit survey report reveals taht all sorts
of measures such as financing through
co-operatives have not improved the
position much; the rural indebtedness
has increased. You have created so
many miawemen. Take, for instance,
co-operative societies. Reserve Bank
lends money to them at the rate of 2



4339 Resolution re:

[Shri Gauri Shankar Kakkar]

per cent per annum but when the
money ultimately reaches the tiller
through co-operative societies, it is as
high as 10 per cent: in almost all the
States it is 9 per cent. That is no re-
lief? No facilities for irrigation, or
fertiliser or even credit and finance are
made available at the proper time so
that the tiller can get over his hard-
ships. He labours the whole day and
regular exploitation is pgoing on
through the middlemen. I think it is a
very innocent resolution; it actually
mentions all these ingredients that the
ruling party has pledged for, and for
which the ruling party stands, and
there should be no hesitation in accep-
ting this resolution.

st fir [Teraw ¢ SUTsE wEiEw,
qa ¥ qgw @ ¥ ag FEA AR
g f5 am & dfmam & wya
g WA I8 6T § omr &
Tt Tifgr a1 1 #fe o 2 §=-
S9e § W mafaq & wwwar g
f& g8 AT &' qg X AT
LE G

afFr ot aF framt & guedl
FT ¥ §, AT T3 ST 99 & A9
élﬁ'{olﬂ'oawﬁmm
go qYo MFAHE T qEYR F FHIA
garfaeT e Q8 &T §  wierd
1 garfaas faqn, g@e &1 dearq
fFar WYX wFawet s @y fwar o
@ F1 Afd @€t & w w9 W
IrF aYg ¥ 99 @ & afFw A w@
TITEY ¢, AT A FEA ¥ § 1 wEfn-
frgws & azadr & | afFw gw w0
e #19 § 7 a9, ve-faw @,
freerda o afgeirar & ( & F 3%
XTI w1 wIA qg Fgr ar fr oww-
wrr o gfeear, g7 @ sarfaw #.
T 1
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TFaEr T T wEwEr WK AR
aTE-FAE & fo gfgsier & Tae-
T § 1 Fgt T gImHe o aw
o § WY fra g7 e & 1
9T F1§ @ qrar 4G § 1 AfwT g9
a9 F qT99Z Ig 7T wEr o anar g w
7§ adqe @3 fopnd @ w5 @
2| az fowry &1 @ ¥ s e
wrE g

HAAG qIEg, =Y G, g8l 9%
g & | a7 @ad 9 F a8 AqT § |
% 37 ®1 qarar =rgar § fr gwrk ag
wda ot & g e wew § fgat
& faeg us &IT am AT g 1 A1E-
W gTem, o THdEs qEg, W g
& &\ & A 97 & & ¥ wmar § W
& s § i agi 9T 9 AwER &
¥z @y fed o 1 & qow ¥ For-faw
! 7 gex & gw-ATT 7 T FON

e |

& wgT g g e gt fagr
awd 781 &, AfFw gurdt e FHAR
£ | T9 qavde 7 a9 § T 97 98 T
£ fo o8 7 WU & o F a2 raAHe
HaveH Feeeae € K1 99 Gl (AT §,
Tt s gard gefafaeem & i,
ar 3w F gurdr FEATHY A g | g
FRU g 7 A1 A% w9 f5y § Sa%
faa «r gw #1 3 Far Srav )

Wgi @F FHfAee qEf w1 gy
& I9H 9AT9E FEi & 7 99 ¥ Fgl
TR W a0 #71 F2ar AgY §, FAw
fegdedfory 2 | 37 ¥ ogr @Y a8 FOW
2 fagr gmar & fE o T gEw Y,
qu MY |

=ro AMfgar. sror agh 9T 7@ § |
IR E A F oy Sw A K
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Tl AT AR g, afaa § a8 9%
Fgar agar g f& e ofsws, o3-
faa .o sfze 1, =wedz ok
fram 214, 2z F= & fF Fww T
ol & w8 F—ar § T §
faser 8, w7 o § afed wRd @
7v% § | ¢F F1 "Aqwq 7z & fr gw at
w8 &, afsa ot fae o gw #t
et 33 & ofsws IT FT ATEET F
1T FaAdt ¢ 1 fFT & fag gw 1w
w0 & HY A oY gawa § 5 s
HIFTX T H96 FT a8 § | qfea
frewdT wewEr F77 € |

afeT & Fgar wgar g fF g
AT F17 @I FT gA F % 0F Tga
€ wifer 79 230 A 217 qreY @ | Wi
¥ qusd ¥ IGIqqT g97 4T | LY 79900
T gk a2 fawrd ¥ w7 § M wEAT
A< afgEr @7 qzadt ¥ fag famr-
T & | AT I T TG WY w
Y, a1 aga qfeww &1 oA | gafe
g "rawT g fF qadde &7 qeiEd
F1 3F FE A1EY |

eTo I gwr Pag agf qT @3 § 1
a8 A e &1 F Sraan g R 9z 959
78 argare 78 & 1 9 fral & aga
73 gaad & AT Zard ardl w1 e g
max &\ ¥ Fma FTag A g, forw ¥
a7 ¥ 72¥ 7% F T ard Ty fafeaa
FT4 ¥ faq w21 ar 7 w77k 7 3T
F1 79T frar | fraet & fedl & 949
¥ ga fadrdt aat ¥ 8 7 § 1 AW
fasa s Safam g oy § 1 g9 7
W # gwoas @9 F faq waAE
# 3w are faan @ 1 e Y wfea
yaE qT A wadee w1 Pefearew
frar 1| gw fafeamew o 73 & W)
o WY aEy € .

AT 4g WEAEE § F e
w1 ¥ frart £ dar fear oY, 99 ®Y
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qTg & Y | FRA FIT F O FY Wiy
AT FT FTH A T | 59 30 & FFama
FEY O T AFT E | TG I HH &Y
qeraTT #Et &, 93t AdY & | afFT qeaw
aY faeadg oY afTy w3 &, &1 5
F 99 92 AT FT FAT FHAT TT
T & A W AFT W T I T
& | T g WA g &1 s
gt 3 1 fegmeme w1 famgEam v
fram &Y g9 &1 47 AT WA 3w,
afed IAsT SRFH A AR Y
arfegd 1 ag s Jm, dET I OAR
fergeama &1 Tar oY &w

=Y 3o fimo qrfes : ITTETY RERT,
#ft afeqar 7 I @967 W ], I9 §FeT
¥ ot 97 I3 0¥ §, T @I WgAyq
# | 9z €T gaFeE ¢ A0 §39 gAAwE
% =@ faae & & ggar A Tngav §
fafaag ceaged w3 § 9T THET
=7 fFar & aY gH WY 3/ a6eT § S
I AgAYr & IT 9T FI | WA
W 37 O 7T gaAra 3 fgd oA
TR &Y ATF & IT T AT FHEA 7
fa=re forar & Y gary @2« wAAqE
F Wz matqza &1 saeA fear ar
AR A g7 ¥ fAQ ot I Fgr av |
qg St TraawA faar aar av 397 FEq
Tar 91 fF g WA A T 99 ¥
Tg &Y o wfey weaeet 1A &, A FH
7, 3 @ 1T aifed | FfwT @ w1
faqx z fr =€ <m0 ¢ fagid
9 9 foraer exr fear s =gy |,
Iar sarT A fear | aFw aga w9
£ arey 8 7 qfaF wgar T8 Jwgar
g | afrT & go afrardt aral #1 A
HITHT SqT7 @rAr e §

g R ¥ A § 9¥ sw
S A ¥ fre-ad dee § @@y waw
g:
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[ﬂﬂ' 2o fiwo ‘Tlfl'ﬂ']

“Several States have not made
the necessary legislative provisions.
In some States where the pro-
visiong for conferring ownership
rights exist, the implementation
has not been uniformly effective.”

Hife o1 Aoe gifesd & e A
FAAR

“In other States provisions con-
cerning ceilings have yet to be
enforced. At this stage, it is
a matter of some urgency from
the point of view of agricultural
development to ensure speedy
and effective implementation of
the legislation which has been en-
acted.”

A0 AN FAA § AT AT AT
g\ 78 wE 3 W@ I TRNAINA gur
& 7E F T 9T I a6 ¥ FTEr
I foam man & ) IFIET § A Fwa
&1 wfudvT gar a1, IqT T FIH-
TSR A A A1 A0 f2ar ar gAF g
ot §F a9 9 fran 9v ) @ A
# 7 wram g fr g9 Weequ
TET T GE TTT FT F 18 WA & 1
i g gErA) Aifa S\ e
ﬁivﬁ%aﬁﬂ‘q.—z{rw_

“guTr gHE wedr Ay 9w
foar & o F1 UF g QR
% | gaw =a gfe & &1 g
f& fraa s g H a7 518
qeAAdt T @, q T e w7
wnfaea @Y, ST & uF @y frag
< &Y oru, IfEa T F7 gaegr
igtasm g fE T AT AT A
feem q@t a<g s § 7 S o
T &1 1 afe G| 2 At 3w /T -
1 FT THEF AT & | I 7N
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Fiad A w el fowy
frar & fea & forg oY #rT @
T A F ITHT U FAST IBT HF |
g If9w g fF gX uF waw
FHE FAET gad g oY I9-
afufaat aar § 1 § @ ST
o= F fF T F1 FTEY § a1 7@
T 0 T AET § WA A G
& a1 78T W 5oy Fqie g9 aeavy
7 Afgw W §UE FRE w7
CE i

€Oy T g o1 § R gW g% 5w w7
fram e W § | @ Rz e g AT
qge gaATE , A WgeA ) A9 A )
7g s R oag oF ey
gFaTe § W FE q9T SR AT
FETU #1 T 9= rFARar § frEre
AT =TT |

oY gisHe &Y fom §, ag WA
"YW & A TEE qELF §eL W
wRedMi g8 | A g AT Y ¢

“provision of adequate credit to
the agriculturist”,

% =mar & o guey afmfas w3 fa
ST | SEEY FGT ATAAFAT ¢ T A A9
7 g &1 aog ¥ # faear § A o0
g § WA Y FTE WIS 3 THATE
afrw & awman g fF #fee 37 & M
ot AT wTaeY 8, SR ag S w9
g a1 ag wew & gra fear avar g,
¥g TFI 7T |

¥ aatwesr 7ri AR , FRard
1 g FX & NRW@ Y1 wOF
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AT A FT Y G FOATAT gAT
w1 o for Y 3 3 o &, 9 o
T § fr ofagar @17 & 3@ T@
Freaare §, 3w & fad @wy § A
T B2 B, FEAHIT §, I AL e
TJFY § | IAFT T T A ey oy &
o &7 9w Aty 98 &, I
o g oy § 1 e =1 a7 SFIC
& T I FX IIEqr g qufed | w9
9T $T FrRAAT IeMET FT ATAE 9 A
i g5 st wevfa % earfac qv wfy-
ad ®7 § wgrfed geT arfer | 9fF
a7 747 2, ¥ a=x & 39 o< ufgs
QAT 78 = wwar g | F fafrey
ara ¥ foae s g fr ;g gg o
faare 5T | gar? WY wgea 38 agd
femraedy vad & a2 & wrAar g
F =8 7= AT W X ¥ AT oA A%
WS AT T A1 AT , I9 97 fa=n
AT F73 T | 77 Ay § 247 FEA0 §
fF =18 e & =0 faay #1 aw g ar
&z § fawy #1 a1 g, gurd I mor
3 gegaAdr qifwdt @, sEAY g O
@Y qIAT 930 | gHF ATTEL F
F31 A g1 —

“Credit-worthiness should de-
pend on the capacity for production
and not necessarily on the owner-
ship of assets.”

gz garar  qrfedr g SRy 1 o7
gfaEr stw &, fag ox #rosr fa=me
FEAT F | AT TF AT FIAT qrfered £1
79 FT IET F AHA 9T T 3
%Y SqFEAT AE B AT TF CFAT FT
WAT T FEU, I IF GATT ITAET
g T

wEl % JRF & Aq9 §, 98
Fae ot wAdET o € & Ag ww
FT ZF TEY &Y 7hAT 3 | g T 2+ Ay
FFAT & AT AT W F IemeA wmiws
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g #IT IeEd wfas 5 & fag ag
7z smaws ¢ 5 fFam o afew ¥
afas gfead & o, sasr wfgs ¥
sifas =T 3 FT STIEYT FI A | FML
T 9TEY & % frarT wfas &= w2 ar
#fee afgdq & ar & st w19 fraw a9m
TET &, FEF! WITHT I FET gAIT 1

Dr. Ram Subhag Singh: Mr, Deputy-
Speaker, Sir, I am very happy that
this resolution has been moved in this
House and so many hon, Members
have expressed their sentiments in
regard to land reforms, rural indebted-
ness, provision of adequate credit ete,
as was just pointed out by Shri Patil,
and also about proper marketing faci-
lity as was emphasised by Shri Sheo
Narain. But I would also like the
House to appreciate the measures that
have so far been taken.

1 want straightway to give an as-
surance here that our policy is to im-
plement the wishes of this House. I
do not want to say this with a view
to hiding any fact, because as long as
we are there in the Ministry we shall
see that we give full effect to the
sentiments that are expressed in this
House.

Shri Nambiar said that even after 17
years of independence we are still de-
pending on some countries and on
PL 480 for our food. But I should like
Shri Nambiar to find out the truth
nearer his house, because after 47
years of Communist rule Russia even
today is purchasing more food, in that
countrv, of PL. 480 than we do, and
his admirers—China—are looking
throughout the world, even in our
neighouring country Burma, to pur-
chase food for their hungry popula-
tion. Anyway, I do not want to depend
on their weaknesses. We shall do our
best and we shall see that our farmers
and landless labourers are given all
facility so that we grow as much food

, in our country. food fibre and every-
thing, as we can.
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In regard to land reforms, you know
that since 1937 when the Congress first
formed the ministries in six States and
later in seven States, we have been
trying to do our best to do away with
the intermediaries. In that effort the
iritermediaries, particularly the rajhas,
maharajas, zamindars and all other
types of intermediaries have been abo-
lished in our country. In Gujarat
9-2 lakh tenants have acquired holding
rights. In Maharashtra 15 lakh ten-
ants have now got that right. In
Rajasthan about 1:3 lakh tenants have
acquired ownership. In Uttar Pradesh
15 lakh tenants have acquired direct
relationship with the State. Shri
Gauri Shankar Kakkar said that not
even one acre of land has been given
to any landless person in Uttar Pra-

desh. 1 want to repudiate it here with
full force. I know a little about Uttar
Pradesh.

Shri Gauri Shankar Kakkar: Out of
the surplus land that has been taken
out as a result of the enforcement of
ceiling, not a single acre has been dis-
tributed to the tiller.

Dr. Ram Subhag Singh: I would like
that a clear picture should be given
to this House. I have seen the condi-
tion of UP for a long time and I know
that in certain parts of UP a tiller
had no right to dig any well or cons-
truct a house. Now they have got
that right. If it is desired, I shall
place the entire picture before the
House for the benefit of Shri Nambiar,
who was narrating the pitiable condi-
tion of the tiller. Even in Jammu and
Kashmir, which is one of our northern-
most States, 4.5 lakh acres of land
have been given to those who did not
possess any right on land. In Punjab
4.2 lakhs acres of land have been dec-
lared as surplus land.

Shri Naval Prakhakar (Delhi—Karol
Bagh): What about Delhi?

Dr. Ram Subhag Singh: The hon.
Member comes from Delhi, which is a
metropolitan city which is fast deve-
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loping. I realise the difficulties of
Delhi. He wanis to see that Delhi
develops. For that purpose, U'I.Ey are
acquiring some land. I have heard
him when he was speaking on the
Land Reforms Bill in regaid to Delhi,
But that is a matter which can be
viewed from the point of view of
development of Delhi. We have pro-
gressively checkeq the ejectment of
tenants from the lands they are tilling
and we shall see that it is fully en-
forced.

Then, Shri Nambiar referred to
waste lands. I do not know whether
he would like all waste land to be
brought under plough. He said that
about 38 crore acres of land is under
plough and 113 million acres of land
is still waste land which can easily be
brought under plough. 1 think Shri
Nambiar is familiar with the total
acreage in India. I think our land
acreage comes to over 102 crore acres
and T am sure he will not be able tc
bring under plough the. entire land.
Because, if you are bringing all the
waste land under plough, it will be at
the cost of ruining agriculture because
unless and until there is some forest
in the country agriculture cannot
thrive. In fact, the land under plough
in India is much more than in many
other countries of the world; the per-
centage is much higher. Therefore,
there should be some balance between
ploughed land and waste land. Of
course, we would progressively like to
see more waste land is brought under
plough and distributed to the landless
people.

With regard to culturable waste
land, there is a Central scheme for
surveying those areas at a cost of
Rs. 69 lakhs. The survey has pro-
gressed in all States except Rajasthan
and Jammu and Kashmir. In Rajas-
than it is due to the introduction of
the new canal. So, large areas of de-
sert will be brought under plough.
The distribution af about 50 lakhs
acres of waste land is going to be
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made amongst 7 lakhs of families dur-
ing the Third Plan. We are having a
Centrally sponsored scheme of Rs. 7
crores to effect this distribution pro-
Eramme,

The pattern of assistance for this
scheme is; figstly, the cost of reclama-
tion is shared equally with the State
subject to a ceiling of Rs. 150 per acre
of land allotted; secondly, for expendi-
ture on resettlement proper Central
assistance is given to the extent of
Rs. 500 per family, 75 per cent is grant
and 25 per cent is loan. Some of the
land that is waste land we would like
to be brought under forests,

*Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): Land policy is
yet to be reoriented.

Dr. Ram Subhag Singh: As Shri
Sham Lal Saraf knows very well, our
national forest policy is that we should
bring under forests about one-third of
our total acreage.

About the land utilisation pro-
gramme, there may be defects. I ful-
ly agree with my esteemed friend, Shri
Saraf and it will be developed.

As regards rural indebtedness, there
was a survey carried out by the Re-
serve Bank of India and they will saon
publish the report. But so far as I
have gathered, rural indebtedness has
been linked with the value of the as-
sets held by the rural people and it
comes to about 7'8 per cent of their
total assets. You know, Sir, the Rural
Credit Inquiry Committee had done
some survey about ten years ago and
that Committee suggested that the
Indian agriculturists would require
about Rs. 1,250 crores per annum as
credit for the purpose of production.
This is a big amount. At that time
the total credit that was provided by
the co-operatives wags only 3 per cent.
It was about Rs. 23 crores in 1950-51
and now it has gone up from 20 to 25
per cent. In 1962-63 the co-operatives

PHALGUNA 16, 1885 (SAKA)

Land Reforms 4350

provided credit to the tune of Rs, 258
crores as short-and medium-term
credit. In 1863-64 we are hoping that
it will be to the tune of Rs. 300 crores
and next year about Rs. 400 crores.
I do realise that this is an insignifi-
cant amount as compared to the total
needs of our agriculturists, both
landholders as wel] as landless and
this is a thing which will have to be
stepped up. There we will require
the help of hon., Members also be-
cause co-operatives are now our
accepted national vehicle for disribut-
ing credit as well as for supply.
Until and unless we develop co-
operative societies in each and every
village of our country it will not be
possible to meet fully the require-
ments of the agriculturists. I do not
know in how many villages of his
constituency Shri Nambiar has form-
ed co-operative societies.

About marketing facilities, as you
know, Sir, we have introduced State
trading in one of our biggest agricul-
tural produce—I mean, jute—and we
have requested the Ministry concerned
to purchase jute from the State Trad-
ing Corporation. They are doing that
In respect of other commodities also
we will progressively introduce State
trading. State trading and co-opera-
tive societies—these are the two
things. But, at the same time, we do
not want that there need not be any
competition in the field; but I dp say
that some atmosphere must be created
wherein the grower gets a fair price of
his produce.

In this regard I might point out that
support prices have been fixed for
many important agricultural produects.
In the case of rise it is Rs. 42-87 to
Rs, 78:35 per quintal; for wheat it is

Rs. 40'19 per quintal. In case
of jowar it is Rs. 22:78; white
jowar—Rs, 24-12; about cotton, the

floor price is Rs. 70 per candy and ceil-
ing price is Rs, 945 per candy; about
jute, it ig Rs. 80-38 per quintal; as
repards sugarcane, it was announced
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only yesterday that the basic mini-
mum is going to be Rs, 1:85 per
maund. So, in this way, all these
things are recent developments and
we would like that our entire oper-
ation should be conducted in such a
way that the agriculturists get a fair
share of their labour. There, I think,
Mr, Nambiar will co-operate and not
sabotage their interests.

About marketing facilities we have
2500 wholesale markets throughout
the country of which 1035 are regulat-
ed markets and we are increasing their
number, Legislation hag been enacted
in al] States except in U.P,, West
Bengal, Assam and Kerala. The U.P,
Government has introduced recently
the Bill and as regards Kerala and
West Bengal, they are alsg drafting
their Bills. In Kerala, I might say,
Malabar area is already having re-
gulated markets under the Madras
legislation. But the regulated mar-
kets without grading will not be a
hundred per cent success. The ration-
alisat'on of market charges has en-
abled our growers to get somewhere
near Rs. 12 crores more than they
used to get before and we would like
that thig figure must go on increasing
everyday. Grading has been introduc-
ed in about 53 units and we would
like that the number should go on in-
creasing.

Then, Mr, Ram Sewak Yadav men-
tioned about holdings upto 6% acres
and that is a thing which is engaging
the attention of several persons and
this is being discusseq at various plat-
forms. (Interruption), If Mr. Ram
Sewak Yadav stands on that, T am
sorry to sav that they are liquidating
their own Party. I do not know whe-
ther they will stick to their formula.

Shri Ram Sewak Yadav: But that
does not mean you should liguidate
ithe tenants also.
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Dr, Ram Subhag Singh: We will ex-
amine your suggestion if you keep
your identity. I will be too happy if
they get merged. Now, Mr. D. S,
Patil has made a very good suggestion,

=T URAAE A7 ¢ Al ARET A
Ffrog core Y sn F@mi O
BT g2 A faare g e @ 1 & s
a1eat g 5 g fmn gww e W
7z faolr F9 &% gt s ?

810 TR Gy fag : fa=re 7@ &
@ 2 | & Iawt aarn 9gar g 5
g T 7R faiw & @A § ox
FL quaq &1 nfad g2 7 FC A 2
% wd 9Em oar fr Tl gqefa ¥
fagr wmr <@

4 w2y ar o & Sewd ¥ @
€ AT Y U ¥ T S @l § @ gerd
FT AT ITET AT TE E 1 ATAEIT
T T &, 34 g famdY gL aw smar 20
g 1| #fam st arfeat wwar sfeae 78
TETY ITEY AT T SART AT ALY A
T |

Shri Nambiar said that the prices
of foodgrains were going high. It is
true that the prices have gone up, but
there are about 55,000 fair price shops
in our country, and in those shops, the
grains are distributed at controlled
prices. Even in Delhi, a bag of atta
of about 2} maunds is available for
Rs. 39-6-0, but I do not know whether
Shri Nambiar would prefer to use that
for himself.

Then, the hon. Member did not show
also any weakness in handling the
problem, But he was very much elo-
quent in regard to overthrowing the
Government. He said that unless and
until we fell a victim or prey to his
way of thinking, he would see that the
Government was overthrown. But we
are not as weak as Shri Nambiar has
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imagined. I think that he need not
get his inspiration from the fact that
his biggest friend Mr. Chou En-lai
wanted to overthrow the Government
becnuse he dig not succeed in his nefa-
rious objective, We shall organise
this country in such a way that not
only Mr.«Chou En-lai but also Shri
Nambiar may come to his senses.

Shri Nambiar: T am sorry that the
hon. Minister has misunderstood me as
saying that we are here to overthrow
the Government or anything like that.
Our purpose is not that, I have made
it very clear in my opening speech that
wve are here to co-operate with Gov-
ernment in order to see that the people
are fed properly, that maximum pro-
duction is achieved and the landless
labour or the agricultura] workers are
given land and also that the actual
tiller gets the and back, which is un-
fortunately not being given to him
today.

Then, I come to the point referred
to by the hon. Minister saving that I
am against any forests being raised
ete, which is wrong. At page 23 of
Progress of Land Reform it has been
clearly stated;

“The total geographical area of
India is about 811 mi'lion acres.
Land-use statistics are available
for about 721 million acres
(1956-57), which arc classifled as
follows:

Million acres

Forest 128
Not available for

cultivation 118
Other umcultivated

lands excluding

fallow landg il
Fallow lands 59
Net area sown 322

21",

Out of the 98 million acres of uneul-
tivated lands excluding fallow lands.
only 54 million acres have been eal-
culated as being cultivahle waste T
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we add to this the fallow land which
is to the extent of about 59 million
acres, the total comes io about 113
million acres. Therefore, these 118
million acres can be brought under
cultivation, according to the Planning
Commission’s analysis. They say that:

“The extension of cullivation
can, therefore, be possible only
to arcas which are classified as:

(i) other uncultivated land ex-
cluding fallow lands; or

(ii) fallow lands.”.

Therefore, 113 million acres are the
area of the lands which can be brought
under cullivation according to this re-
port.

Coming to the other point relating
to the import of foodgrains, which the
Soviet Union has made after forty-
scven vears, T would submit that that
i* a point which the Sowiet Union
alone can reply to. That is not the
premise of my argument and therefore,
I am not traversing on it. But my
point ix that we have been importing
foodstuffs every year during all these
seventeen years of our Independence,
to the extent of about Rs. 150 crores
every year, T would like to know
whether this can eternally go on and
whether we can afford to do it. That
is the short point which I have raised,
but the hon. Minister has unneces-
sarily brought in  China, Soviet
Union ete. Anvthing that we mention
here need not he the point of view of
the Communist Party elsewhere.
Therefore, let him not misunderstand
what we have stated in that manner.

As for evictions, the hon. Minister
has stated that things will be done in
«ich a wav that as far as possible
there will be no eviclions. But the
noint ie that large-scale evictions are
taking place in each State and the
prasants are put to a 1ot of difficulty
and thev have to resort to satyagraha
and such other forms of struggle. The

-
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[Shri Nambiar]

hon, Minister must atlend to this and
see that thes¢ eviclions are not allow-
ed, - Instead of land being granted o
the tiller, whatever land is available
is taken away from him. That is also
a point which requires the immediate
attention of the hon. Mimsier.

With regard to the removai of in-
termediaries also, the hon. Minister has
given us a wrong picture, 1 have
agreed that intermediaries in the
form of zamindars and jagirdars have
been removed, but the guestion is
whether the land even in those arecas
has gone to the actual tiller.

17 hrs,

He says the title has passed to new
people. The question is whether it
has passcd to the tiller., My conten-
tion is that it has not gonce to the til-
ler, The tiller has not got the land.
Instead, a new land-owning class has
come in the way of the tiller. The
tiller ig still tilling it and paying the
money to the ncw zamindar, 1t has
only added to his sufferings.

Under these circumstances, I submit

that my Resolution is quite in order.
After all, we only recommend to Gov-
ernment to take certain steps., If he
is agreeable and if the House agrees,
instead of ‘Government’, we can say
‘State Governments' so that it may bc
made very specific—'This House re-
commends to the State Governments
to take immediate steps . ... Whe-
ther the Central Government should
bring in legislation or not is not the

point, The point is that the State
Governments must take measures—
legislative ang exccutive—to imple-

ment it. Therefore, in that way I am
prepared to amend it, if it is agree-
able. Once we agree to the principle.
and to the practice of it also, there
is no difficulty. Therefore, I request
the House to agree to my Resolution.

Mr. Deputy-Speaker: He is pres-
sing it?

Shri Nambiar: Yes.
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I am agrecable alternatively, also
to the substitute resolution.

Mr, Deputy-Speaker: Then I will
pul the substitute Resolution, amend-
ment No, 1, to the vote of the House.

The Substitute Resolution was put and
negatived.

Mr. Deputy-Speaker; Does Shri D.
S, 1’atil want to press his amendment?

Shri D. S, Patil: I seek

leave of
the House to withdraw it.

The amendment was, by leave, with-
drawn,

Mr. Deputy-Speaker: 1 shall now
put the origina] Resolution to the vote
of the House.

The question is;

“This House recommends to the
Government to take immediate
Csteps by way of legislative ‘and
cxceulive measures to bring about
a thorough land reform inelud-
ing transfer of ownership of ]land
to the tiller, remowval of rural in-
debtedness and provision of proper
marketing facilities with price
supports”.

The Resolution wus negatived.

17.03 hrs,
RESOLUTION RE: NATIONALISA-
TION OF FILM INDUSTRY

Shri R. G. Dubey (Bijapur North):

I beg to move the following Resolu-
tion:

“This House is of opinion that
Government should take steps to
nationalise the Film Industry™.

Mr. Deputy-Speaker: He may con-
tinue the next day.

17.0%} hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Monday, March
9, 1964/Phalguna 19, 1885 (Saka).

—



